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‘ ~Tesent 3 Hun'ble !ir. S. 8isuwas, Administrative Fember

Hon'ble fire A. Sathath Khan, Judiciel jie.bsr

Ajit Kr. Bose
heF o+ Railuay

For the Applicant : frs P. Chatterjee,Coinsel
filse Cs Banerjee, Counsel

For the Respundents: fs. L. Sanyal, CoLnssl
ORDER

After hearinc the matter for soweftiQe, the Ld.Coup. el
for applicant prays for time for amending the 0.As. chillencing
imposition of penal rent. Hence, the applicant ic granted six

weeks' time for proposed amendment. [otter stands adjourned tc

01-08-2003 for heuring,

2. - A plain copy of this order be handed over to the Ld.
Counsel for both the parties.
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Lamber{J) o fiember (A)
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